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ORAL ORDER (PER HCN*BLE SHRI B.S.JAI PARAMESHWAR qﬁnngn (gqpp12

Heard Mr.P.B,Vijaya Kumar, learned ceunsel for the
applicant and ﬁr N.R. Devaraj. 1earneé counsel fer the respindentso
é; The applicant herein jeined as Driver Gr-I en 9-11-84
in the respondent organisation at Bangogore. Subsequently, he was
transferred te Hyﬁerabad in 1992 and he was promcted asﬁpriyer Gr-Il
during yebruary, 1991 Since then he has been working at deerabad.
3. | On 20-10-97 (Annexure-v) Exploration Geaphysics Group
incharae .&vieeq the appliCant to make arrangements to preceed on
-field duty te Andor, Sirohi Dist. Rajasthan by Srth November, 1997.
4; ' On 21-10-97 the applicant submitted a representation.
On 23-10-97 the Expleraticn Geophysics Group incharge informed him
thar the“applicanr has been assigned to ﬁielc duty and that he cenlé
‘net delay or.avoid his duty and the same nonld be createe as
dereliction‘of duty. Against the said reply, tne“applicant
submitted another repreeentation_dateg 27-10-97 {annexnre-ll) fer
sporing him frem the-q_field dnty at Rajasthan.

?ﬁ The a%E-Assietant Personnel Officer, A!D complex. :
Hyderabad in his reply dated 3-11-97 (Annexure-I) infermed the
applicant‘thay his represenration dared 2?-}0-9? nas been considerLd-
bytthe authority and his request has net been acceded to. 'However
the applicant was infermed that the representatien will be revexamgnem
in thepext year. ‘
q. The applicant has filed this oA to'direct the respendent
te defer the mnvement of the applicant from Hyderabad te Andor,
Sirohi Dist.. Rajasthon by setting aside the impugned proceedings

Ne.AMD-5/4/92-Adm.1V Gt. 3-11-1997,
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7. The applicent has been werking here dince 1992,
Further his posting for field duty at nggstpgp_;s-gnly tgppy#;rg.
Aftgr qcmyletion of field duty-he will-come back td’Hyéerabad
8. We de not feel it preper te interfere with the order
passed by the authorities.
9, Hence, we find ne merits 1n this 0A and the A 1s

rejected at the admission stage 1tse1f. Ne qrder as tql¢o§ts.

(H, PRASAD)
MEMBER(ADMN )

 Dated s The Sth Dec._ 1997, "
)
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O A 1616/97,

To
1.

6.
7.
8.
9.

10

The Secretaru, Union of Indig,
Atomic Energy Iept., Bombay.

The Chaimman, Atomic Energyr
DEpaztnEnt Bombay,

The Director, ARmsm Atomic Minerals Division,
Begumpet, Hyderabad.

The Chief Administration &

Accounts Officer(Grievance Officer),
Atomic Mineral Division, Begumpet
Hyderabad.

The Ine~charge, Exploration Geophysics b‘:;'o’up,'
Atomic Minerals Division, Hyderabad.

One copy to Mr,P.B.vijayakumar, Advocate, CAT.Hyd.

One copy to Mr,.N,R.Ievraj, Sr,0GscC. CaT.Hyd,.
One copy to HBSJP.M.(J) CAT,Hyd. '

O'ne Spare copy.
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Insgos d of with dlrectlon

Efsmlssed- af dha &@kwwo\, M

Dlsmlssed as withdrawsh
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Dismisged for Default° T
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Qréergd/Rejected. |

Ho odrder as to costs,
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